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THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE

AND

THE HONOURABLE SRI JUSTICE J' SREENIVAS RAO

WRIT PETIT

PRESENT

loN NO:1 268 0F 2015

Between:

t\ilakkan Singh' S/o Naran.ian SilS-!'lq9d 42yeats'Occ;Agricultute'Rto 
14-212'

'ffiffi li,'N;;abad, Nizahanad District

.....PETITIONER

AND

1 rh e State or rer a n g a n a, I:B fJ*rt i. IJ]$li'#e.ji,ft Va "t 
*1io 

rt' Road s a nd

Buildings DePartment, t ran

The Transport Commissioner' State of Telangana' RTA Complex'

Somajiguda, HYderabad'

lE:':n:";'nil:tR:IHn:J"Jiil$'n"ResisterinsAuthoritv'

U:,tlf :*Xi:lyr"S'i";,XLTr'$iJ,;[?"0"No5055)o/oDrcand
.....RESPONDENTS
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PetitionUnderArticle226oftheConstitutionoflndiaprayingthatinthe

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a writ, order or direction particularly one in the nature of a Writ of

Mandamus declaring the action of the 3rd respondent- in not releasing the tractor

as illegal, arbitrary, contrary to G O'Ms No'9 of Transport' Roads and Buildings

(Tr-1) Department of Government of Telangana dated 16-10-2014 granting

exemption of tax in respect of tractors used for agriculture purposes and also

against the Principles of natural Justice and consequently direct the 3rd

respondent to release the petitioners tractor AP 16 BA 2904.



t.A.NO: 10F 2015 PMP .NO;1 657 oF2015)

petition Under Sec
the arridavit rir"d i, ;#:::lr:t}:l',:^]X '" 

the circunrstances stated in

direct the 3rd respondeni ," .r^""^ i"l ll"ll. 
rne High court m;rv be pteased to

pet*ioner pendins 0,.0,.,1"";,I"j;:n:f;flr"::,,., No Ap 16 BA 2eo4 or the

Counsel for the petitioner 
: SRI C.L.N.GANDHI

f;X1,"."J3"{fre 
Respondents : sRr M.vtGNEswAR REDDY, cp FoR

The Court made the following ORDER
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THE HON'B LE THE CHIEF JUSTICE,

AND

THE HON'BLE SRI JT'STICE J.SREEN IvAS RAO

WRIT PETITION No.1268 of 2015

ORDERI (Per the Hon'ble the Chief Justice Alok Aradhe)

Mr. C.L.N.Galdhi, learned counsel for the petitioner'

Mr. M.Vigneswar Reddy, learned Government Pleader for

TransPort for the resPondents'

2. Learned counsel for the petitioner submits that the

cause in the writ petition does not survive for consideration'

3. The aforesaid submission is placed on record'

4. Accordingly, the Writ Petition is dismissed as

infructuous.

Miscellaneousapplicationspending,ifany,shallstand

closed. However, there shall be no order as to costs'

SD/-P. PADMANABHA REDDY
ASSISTANT REGIST

//TRUE COPY//

SECTION OFFICER

ALOK ARADTIE

To
1. Two CCs to GP FOR TRANSPORT, High Court for the State of Telangana at

Hyderabad. [OUT]
2. One CC to SRI C.L.N.GANDHI, Advocate [OPUC]
3. Two CD Copies
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HIGH COURT

DATED:14110t2024

ORDER

WP.No.1268 of 2O1S

DISMISSING THE W.P

AS INFRUCTUOUS WITHOUT COSTS.
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